
CENTRAL ADMINISTRATIVE TRIBUl^AL/ JABALPUR BENCH
■ r  • ' .CIRCUIT COURT SITTING HELD AT BILASPUR

O r ig in a l A p p lica t io n  No. 451 o f 2005

B ila sp u r#  t h i s  the 12th day o f  May, 2005

H on’b le  S h ri M.P. S in gh , V ice Chairman 
H o n 'b le  Shiri A.K, Bhatnagar, J u d ic ia l  Member

N. S r in iv a s a  Rao# S /o .  l a t e  S h ri 
N. Appa Rao, aged about 35 y e a r s .
Employed as J r .  S tenographer, Under 
ADRM/SECRly./Raipur, R esid in g  a t  :
C /o . 299 /2  T y p e-II , RVH Colony,
M aipur-492001/ T e h s il and
D i s t r i c t  : Raipur (CG), • • • A ppli

(By A dvocate -  S h ri B .P , Rao)

V e r s u s

1 . Union o f  In d ia , through : th e  
G eneral Manager, South E ast  
C en tra l R ailw ay, B ila sp u r  Zone,
GM O f f ic e ,  PO : B ila sp u r ,
T e h s il  & D i s t r i c t  ; B ila sp u r  (CG),

2 .  The C hief E ngineer (C o n str u c t io n ),  
South E ast C entra l R ailw ay,
B ila sp u r  D iv is io n , B ila sp u r ,
T e h s il  & D i s t r i c t  : B ila sp u r  (CG),

3 . The Deputy C hief E ngineer  
(Survey and C o n s tr u c t io n s ) , South  
E a st C en tra l R ailw ay, Raipur D iv is io n ,  
R aipur, T e h s il  & D i s t r i c t  t
Raipur (CG). . . .

can t

Resp ondents

O R D E R  (Oral)

By M.P. S in gh , V ice Chairroaft -

The lea rn ed  co u n se l fo r  th e  a p p lic a n t  has f i l e d  an 

a p p lic a t io n  dated  2 2 ,4 ,2 0 0 5  fo r  condonation  o f d e ia y  under 

S e c t io n  21(3) o f  th e  AT Act> 1985 , Hed^ th e  lea rn ed  co u n se lA
fo r  th e  a p p lic a n t and th e  s a id  MA i s  a llow ed  and the d e la y  

i s  condoned,

2 , By f i l i n g  t h i s  O r ig in a l A p p lic a t io n  the a p p lic a n t  has 

c la im ed  fo r  d ir e c t io n  to  th e  respondents N os, 2 & 3 fo r  

e a r ly  d is p o s a l  o f  h is  r e p r e se n ta t io n  dated  4 ,1 1 ,2 0 0 3  

(Annexure A -4 ) ,

3 , The b r ie f  f a c t s  o f  th e  ca se  are th a t  th e  app 

was ap p o in ted  as Ju n ior  S tenographer in  th e  pay s

Licant 

c a le  o f



f

A

R s, 4 0 0 0 -6 0 0 0 /- .  During th e  cou rse  o f  s e r v ic e ,v id e  

d ated  1 3 ,1 0 .2 0 0 3  (Annexure A-1) and 2 3 .1 0 .2 0 0 3  (Anr

* 2 *

ord ers

lexure

e n t i a lA -3) c e r ta in  adverse remarks: recorded  in  h is  c o n fiq
\a/4u,

r e p o r t  fo r  th e  year end ing 3 1 .3 .2 0 0  3 was communicated to  

h im . The a p p lic a n t  has su b m itted  h is  r e p r e s e n ta t io n  on 

4 .1 1 .2 0 0  3 (Annexure A-4) a g a in s t  th e  com m unication o f th e  

a d v erse  rem arks. This r e p r e s e n ta t io n  of th e  a p p lic a n t  i s
I

s t i l l  pending fo r  c o n s id e r a t io n ,

4 .  The lea rn ed  co u n se l fo r  the a p p lic a n t  su b m itted  th a t  

he w i l l  f e e l  s a t i s f i e d  i f  d ir e c t io n s  are g iv en  to  :he 

resp on d en ts N os, 2 & 3 to  c o n s id e r  arid d e c id e  h is  ::ep resen-  

t a t io n  w ith in  a tim e frame rTianner, A cco rd in g ly / v;e d ir e c t  

th e resp on d en ts N os, 2 6c 3 to  c o n s id e r  and d ec id e  the  

r e p r e s e n ta t io n  of the a p p lic a n t  dated  4 ,1 1 ,2 0 0  3 (A inexure

A-4) by p a ss in g  a sp eak in g , d e ta i le d  and reasoned  

w ith in  a p er io d  o f th r e e  months from the d a te  o f r  

a copy o f t h i s  o rd er . The lea rn ed  co u n se l fo r  th e  

a p p lic a n t  i s  d ir e c te d  to  send a copy o f t h i s  orde  

a s  th e  cqpy o f th e  p e t i t i o n  t o  the resp on d en ts Nos 

im m ejdiately.

5 . H ence, th e  O r ig in a l A p p lic a t io n  stan d s d isp o s  

a t  the ad m ission  s ta g e  i t s e l f .
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